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N{f IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERAB HYDERABAD.,
e ] - .
R { 0.A.NO0.848 ©f 1994,
i |
* Bé&tween - Dated: -23,11,1995,
P.Bhasker Reddy - P ] -Applicant
R And
1, The Additienal Surveyor General, Survey Training Institute,
" Survey of India, Hyderabad. o
2. The sSurveyor General of India, Dehradurie U*F+ .<ff
sae Respéndents
Ceunsel for the Applicant t Srie CeSuryanarayana
Counsel for the Respondents t Sris NeReDevaraj, Sr. CGscf/
CORAM:

b

Hon'hle Mre, A+B.Gorthi, Administrative Member

The Hon'ble Tribunal made the follewing order:-

Heard shri. CeSuryanarayana, learned ceunsel ior the

applicant. Nene fer the respendents.

It is stated that the record in this case will be nece-

ssary for proper examination ef the case, Pest it en 4,12,1995,.
on which date the respendents shall make available the relevant

record alsze,

W

—

3. 0=

Deputy Registrar(Judl )

Copy toi~

1. The Additional Surveyer General, Survey Training Institute,

Survey of India, Hyderabad-039,
2 The 3urveyor General of India, Dehradun-003 U.P.

3. One copy to Sri. CeSuryanarayana, advecate, CAT, Hyd.

4, One copy t® Sri. NeResDevaraj, Sr. CGSC, CAT, Hyd.
5, One spare CODYa.
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0.A. 848/94, Dt.of Decision: 02-01-1396.

v ORDER

I As psr Hon'ble Shri A.8. Gorthi, Member (Admn.) |}

The applicant is a Fira QOfficear in the Survey
Training Institute, Hyderabad. Adverse remarks yers endorsed
in his ACTRs for the year 198&i§5, and based on such adverss
ramarks the DPC that wee hald did not rscommend his gase for
crossing tha spficisncy bar (EB,for short), thus stepping his
pay at Rs. 1800/- p.m. only instead of raising it to Rs,.1850/-

to

with effrect Prom 01-08-1989, He was later on gllowsd /eross
the EB with erpget Prom 01-08-1997, but wes not alloweo tnhne

benefit of incremants of pay for the ysérs 1989-90, His prayer
in this OA is to fix his pay of Rs, 13950 with sffect from 01-08-91
by giving him ths benefit of increments which becamas dus on

01-08-1989 and 01-08-1990.

2. Heard learned counsel for hboth the partiss and

perussd the r ecord.

3. ACR for tha period covaring 01-07-1988 to 30-06-1989
was ipitiated on 29-08-1989. Tha révimuing cfficer, uiz.;
The Dirsctor, Suruey Training Instituta gndorsed the following
rsmarks on 13-10-1988,

"As 5 fire officer, his ggility and dutifulpass

are bslov expactation. In the year undsr rsport,

. L
he took gbout &f spells of leays (Farned & Commuted)".
N
4., " Aggrieved by the above adyersa rnmarks,applicant

submitted 4 representation dated 20-11-1989 to tha Surveyor
General of India, who vide order dated 06-02-1990 expungad
that portion of the ggyerse ramarks, which reads "as a fire

officer, his agility and gutifulness gre below expsctation”. .
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Ceopy te:- ! |
1. The Adﬁitiepa} Surveyer Gensral, Survev Training Institute,
Survey ef India, Hyderabad.. - Lo :
o N N
2. The Survey General ef Indis, Dehradun, u,p. ‘ : ,i
3. One cepy te Sri. C.Suryanarayana,_adveéate; CAT, Hvd. L
4. One copv te Sri. N.R.Devaraj, sSr. CGsSC, CAT, Hyd. H é
5. Ome cepy te Library, CAT, Hyd. T T "'i. ;
6., One spare cepy. _ {
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The decision &ﬁ-zxpung;}tha remarks was communicatad to

the applicant on 5th April 1980. Howaver, in the msantimae
& DPC mat on 26-10=-1989 and Pound ths appllcant unflt to

cross the EB (from Rs., 1800 to 1850which” was dua’ Pram -1989).

S. Tha abeu:‘uould clearly indicats that tha DPC
took into consideration the entire agusrse remarks in tha
ACR pOr 1989) &ithuugh a portlun oF the adumrgl rnm;rks

Was axpunged latag,un the rnpr:santatlon From the appllcant.
It ;QJVELt be said that the recommendation of the DPC would
have bsan the sams if it had mxcludsd from its cansldmratlon

that portionjpf ths adyerss remarks which stood expungaed by

the competent superior authority.

B Shri C.Suryanarayana, learnad counscl for ths
applicant raised certein other issuss also such as the claim
of the applicant for grant 0f ipncrements from the data he

ekt ol
L became dus EB,.as was given to another similarly situated

h ’ e A—
employae. It is fgpther not necsssary to consider this
issuuq at this stans hecégm'in ‘ircumatances as afore-stated
tha case of tha applicant will have te be raconsid;L by a
revieu DPC, kor considaration whather in the light of the ACR
. L Rppreelie
for 1989, as it is stood aftar partial e*{ﬁﬁtiﬁﬂbof'the advarss
remarks the applicsnt would be eligible for prossing EB with
effmct from 01-08-1989, Consuquanfially, the DA is ellowed
with s diractinn.to the respondsnts to constitutera revisw DPT
and placeg the case of ths applicant befors it. The reaview DPC

. L
may also taken into consideration the rsprmsantstion,i? any, PR TN

for tha applicant may make in this regard.

Te The DA is prdered accordingly. No costs.
_ =
_.)I /(AOEC Gort i) % \gi .
J Member (Admn. ) ' 7;45
Dated : Ths 2nd Jenuary 1996. f( }szcﬂj ft
(Dictated in Opsn Court) EDf //V

R Conr= b/
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